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N 0 T I F I C A T I 0 N 
.INOONE TAX 

:J\No. 3068 (F. No . 261/11/79-ITJ) In e.x;ercise o f the pov1ers conferred by sub-se ction (1) of Section 121-.A of the ncome -tax Act, 1961 (43 of 1961) and all o ther powers enabling ·t in thi s behalf the Central l?o ard of Direct Taxes , Nevr Delhi, h eby maltes the foll owing amendments iri the Schedule ·appended to i'ts tification Ho. 3018 
(F. No .261/11/79 -ITJ) dated 21. 9 - 79 and amen d from time to time. 

In t he s aid s chedule under entry 1 ( v · • , Commissioner 
(Appeals)"':'!, BYderabad) against Col. 2 item 1 .1 Circle-I ,Hyderabad(old: and item no .2~ Circle-I, Hyder abad, maY bewl ted ; and against co1.3 item No .1 11 Range-I, Hyder~bad, n ttRange-I ,Hyd rabad (in sof ar Guntur Circle is concerned)" maY be substituted. 

In the said schedule under entry 2(vi • ,,Commission.er 
(A.ppeals) -II ,Hrderabad) against col.2 add ite Ho.31 Circle-!, 

Hyderab ad( old) and item Ho . 32 Circl e-I ,F_yder bad. .Agaj.nst Col . 3 
Range-I, Hyderabad( in so far as Circle- I,Hyd rabad is concerned) 
may be added. 

This Ik)tific ation shall take effect fr m 1.11 . 1979 . 

Copy to: 

~ ~ .-----~~ ( S. K Bhatnagar) ,~· 
Unde Secretary 

Central Do ar of Direct Taxes. 

The Commissioner of Income - tax,. bdhra Prade sh I ,Hyderabad. - 20 copi.~ s 2. The Registrar, Income- tax AppellateTribunal Bombay. 
3 •• ..A.. D. I. (R.s.& P ), ( Bulletin) New Del hi. 4 A.D-VI Section/E. D.Section. 
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